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CENTRAL ADMINISTRAT IVE TR IBUNAL
' PR INC IPAL BENCH
' NEW DELHI

C.C.P. NO. 99/93 in
O.A NO. 1258/92

New Delhi this the 2nd day of March, 1394

CORAM : ] -
THE HON'BLE MR. JUSTEE B. G. SAKSENA, V.C. (J)
T4HE HON'BLE MR. $. R. ADIGE, MEMBER (A)

B. L. Joshi §/0 J. N. Joshi, S
R/O Q. No. 1257, DCM Rly. Colony, .
‘Delhi - 110006. .o Applicant
" In Person

Versus

1. shri v. K. Aggarwal,
Divisional Railway Manager,
Northern Ra‘ilway , Bikaner,

2. shri G. K. Kanchan,
Station Super intendent,
Northern Railway,

Delhi Sarai Rohilla,
Delhi.

3. Shri S. iKe Ma‘thur,
General Manager,
Nor thern Railway,
Baroda House, _
New Delhi. oea Respondents

By Advacate Shri R. L. Dhawan

O R D ER (R

Hon'ble Mc. Justice B. &. Saksena =-

Learned counsel for the respondents stated
before us that the respondents have taken vacant
possession of the Railway quarter in queétion. The
applicant, however, disputes the dues towards DCRG
which are admissible to him and which are indicated

in paragraph 1 of the reply filed by the respondents.

The Estate Off icer has already passed an order and
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an appeal against the same is still pending before
the District Judge. No further orders are required
in this G.C.P. The notices are discharged and the
proceedings are dr opped.
Aoz~ ook
(s. k. Adige ) ( B. C. Saksena )
Member {A) ' Vice-Chairman {J)
vj /as/

o






